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No tpecific term has been
CamtniMioa . The High
d.;i. Scheduled Grttrt, Scheduled Tnbrt

& odicr Weaker Soctwni wm J®
fubmil in report to the
a « three intmth*. However «e

ihc work of the Panel could not be com*

pictod itl tenure w»i first extended

JOrii August, 1981 arid agaia upto 31«

March. 1982. A

(c)and(e) The Camrataiion
red to fubmU their annual rrj” tt
their acdvities and recommcndat]JoM to tne
Govcrtuncnl. ThceK rcporli  toget>*A
action t"en mcraoranda arc plar*d before
Uxe Parliament The Minorities Cotnmuiwn
have lubmittrd two annual
period ending 31-12-1978 and '
The finl and the second report have been
placed on the tablr of cach 1louse of Parlia-
ment on 9-7-1980 and 22-12-1980 respec-
tively.

The CommiBion for Scheduled Castr* &
Schedulrd Tribei have so far iubmittcd
tv*o annual reports, for tlir prriocl July
1978 to March, 1979 and for the period
from 1-4-1979 to 31-3-1980. The fir«
Report contain! 273 rerommen”aonS, ana
it has been laid on tlic ubir of Ixik Sabha
and Rajya Sabha on 22nd and 23rd
Doccmbcer, 1980, respectively. The Bccond
annual report is wunder and

will be placed on the table of both House*
of Parliament.

The High Power Panel on Minorities,
Scheduled CaSteS. Scheduled Tribes &
other Weaker Sections hAS Subnrutted its
first intrrim report on Minorities of India
on 31-1-1981. The recommendationB made

in the report are being examined by the
Government.

(d) Thc' expenditure incurred on cach

of thc Commission/Panel during the last
year and Sofar 1981 is indicated below.—<

i) Commission for Scheduled CaStrS &
Scheduled Tribes:

1980-81 . . Rs. 30.2573

1981-82. . . Rs. 13,48,923]
(From A.pril to
July. 1981),

ii) Minorities Commission;
1980-81 . Rs. 11.36.000
1981-82 . R8 5,96.000
(upto August, 1981)

iii) High Power Panal on Minorities,
Scheduled Castes, Scheduled Tribes &
Other Weaker Sections

1980 May to December,

1980 . , Rs. 5,15,1i8
1981 Janxiary to August,
1981 . . 9,70,79€

(e) This ha3been covwed along with
(c) above.
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PaUstui Spy Riiac
ia J fc K.

4483. SHRI MADHAVRAO SCINDIA

Wiltthe Minister of HOME AFFAIRS be

Incased to itatc ;

(a) whether it if a fact that the J am i~

& Kashmir police hat recently udc”
a Pakiitani

State :

pm
spy ring operating fa tUc

(b) if so, the details of the findings in
thii regard, indicating the nu>duioperaiwU
of thc Spy ring; and

(c) the itepi taken to effcciiyely pre-
vent nich activitiei of foreign spiOf e">o-
cially on the border State ?

THE MINISTER OF STATEW TOE
MINISTRY OF AAME AMAIRS

(SHRI VOGENDRA .MAKWANA ) :

(a) and (b). Fact# arc being ascer-
tained.

(c) Government |is maintaining con-
gtant vilgilance to counter espionage
activities . Apart from ttrengiheiung of
lecurity meaaurei, action for investigation
and ProKCution of cases against spM
under appropriate laws is taken by the
State Government.

laane of Receipt for Report
LcKiced at PoUcc Stmtims

44*4. SHRI SONTOSH
DEV : Will the Minister of HOMK
AFFAIRS be pleased to State :

(a) whether there ii a proposal before
the Union Government to issue directions
to all State Governments that the police
stations in the country should give receipts
for thc report lodget by the public; and

(b) if so, deteils thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANAA »
(a) : Under thc provisions of the S-
154(a) ofthc Criminal Procedure Code,
adequate safeguards to the rights of the
complaint ant have been made and Iw: ts
allowed to receive a copy of his complaint
registered in cognizable offences. Thc
Government of India also issued instru-

ctions on 3rd May, 1978 to this effect.

(b) A copy of 'the instructioni is en-
clo™.





